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To, 

The Registry 

National Green Tribunal (PB) 

Faridkot House, Copernicus Marg,  

New Delhi – 110001 

 

Sub.: Filing of Factual Report on behalf of Respondent No. 9- 

State of Rajasthan through Chief Secretary, Government of 

Rajasthan 

Ref.: Prakash Yadav vs. State of Haryana & Ors. O.A. 627 of 2022 

(Principal Bench) 

 

In the abovementioned matter, I am the counsel on behalf of 

Respondent No. 9 i.e., State of Rajasthan through Chief Secretary, 

Government of Rajasthan. Vide order dated 24.04.2023 of this Hon’ble 

Tribunal, State of Rajasthan was impleaded as Respondent No. 9 and 

directed to file its Reply/ Response.  

In compliance thereof, Respondent No. 9 is filing the present Factual 

Report, which has been attached as under. The matter is next listed 

on 09.11.2023. It is requested that the same may kindly be taken on 

record. 

 

PRACHI MISHRA 

ADVOCATE FOR RESPONDENT NO. 9 

 

Encls.: 1. Factual Report on behalf of Respondent No. 9- State of 

Rajasthan through Chief Secretary, Government of Rajasthan 
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BEFORE THE HON’ BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELUI 

0.A. NO. 627 OF 2022 

IN THE MATTER OF: 

PRAKASH YADAV » APPLICANT 

VERSUS 

STATE OF HARYANA & ORS, ., RESPONDENTS 

FACTUAL REPORT ON BEHALF OF RESPONDENT NO. 9- STATE OF 

RAJASTHAN THROUGH CHIEF SECRETARY, GOVERNMENT OF 

RAJASTHAN 

MOST RESPECTFULLY SHOWETH: 

1, The present factual report is being filed on behalf of the State of Rajasthan through 

Chief Secretary, Government of Rajasthan, i.c., Respondent No. 9 herein, in 

compliance of order dated 24.04.2023 of the Hon’ble National Green Tribunal, 

Principal Bench (hereinafter referred to as ‘Ld. Tribunal’), The Application 

under consideration, a letter petition sent by email by the Applicant herein (Mr. 

Prakash Yadav), sought issuance of directions to stop discharge of sewage in 

Sahibi ‘Sabi’ River Barrage (also known as ‘Masani Barrage’). 

2. The Ld. Tribunal vide order dated 30.09.2022 took cognizance and issued notice 

to Respondent No. | to 4 and also constituted a Joint Committee to verify the 

factual position pertaining to grievances of the Applicant. The Joint Committee 

was to observe and verify violation of any consent conditions/ environmental 

norms by the concerned Project Proponents, with a view to take appropriate 

remedial actions for prevention, control and abatement of environmental 

pollution’ degradation in order to ensure protection and improvement of the 

environment, 
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3. The Joint Committee Report was submitted on 20.12.2022 with the Findings and 

Recommendations as reproduced below: 

3. FINDINGS 

I. the Analysis Reports suggest that the various parameters of 

effluent from outlet of 05 No. STPs operated by Public Health 

Engineering Department, Rewari and 01 No. of STP operated by 

Haryana Sahari Vikas Pradhikaran (HSVP), Rewari and 01 No 

of point of discharge at outlet of pipeline carrying sewage effluent 

of Rewari City into LBS channel, Village Jarthal are not as per 

standards fixed by HSPCB vide letter dated 02.07.2020. 

II. The parameters of effluent collected from 03 No. of locations 

from Masani Barrage are within the prescribed limits as per 

schedule-VI under the Environment (Protection) Rules, 1986. 

[ous 

5. RECOMMENDATIONS OF THE COMMITTEE 

Based upon the above report:- 

i) Public Health Engineering Department (PHED), Rewari and 

Haryana Sahari Vikas Pradhikaran (HSVP), Rewari need to 

upgrade/improve the functioning of STPs under their control and 

to maintain Sewage/Effluent Discharge Standards for Sewage 

Treatment Plant as circulated by Haryana State Pollution Control 

Board vide letter dated 02.07.2020. 

ii) There should be regular cleaning of Masani Barrage and Lal 

Bahadur Shastri (LBS) Recharge Channel by Irrigation 

Department, Rewari. 

iii) Public Health Engineering Department, Rewari and Irrigation 

department should monitor the quality of the effluent fortnightly, 

coming from 03 Nos. of STPs of city Rewari for discharge point at 

Vill.- Jarthal into LBS Recharge Channel to keep the various 

parameters of effluent within prescribed limits.
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iv) Public Health Engineering Department, Rewari and Irrigation 

Department, Rewari should keep strict vigil on the water level of 

Masani Barrage so that water should not enter into the fields of 

nearby villages. Both departments should address the grievance of 

the nearby villages. 

v) Forest Department should plant trees around Masani Barrage 

in coordination with Irrigation Department, Rewari. 

vi) Public Health Engineering Department, Rewari should supply 

the potable drinking water after proper treatment in the villages - 

Kharkhara, Khaliawas, Bhatsana, Tatarpur, Nikhri, Masani, 

Rasgan, Dungarwas, Tittarpur, Alwalpur and Dharuhera. 

4. It is respectfully submitted that upon consideration of the Findings and 

Recommendations of the Joint Committee Report coupled with averments 

made in the Application, this Ld. Tribunal framed the environmental issues 

being raised by the present case, which are: (i) supply of drinking water to 

the surrounding villages, (ii) cleaning of LBS Recharging Channel and 

Masani Barrage, (iii) compliance with environmental norms by STPs, (iv) 

reuse of treated sewage, (v) treatment of industrial effluents and, (vi) 

rejuvenation of River Sahibi. 

5. Vide order dated 24.04.2023 the Ld. Tribunal observed that since Sahibi 

River is an Inter-State River flowing through three States namely- 

Rajasthan, Haryana and Delhi, all concerned Departments of the above said 

States must coordinate and cooperate for rejuvenation of Sahibi River so 

that catchment area of river is harnessed, and minimum e-flow is 

maintained in the river to restore its ecology and aquatic life. 

6.To this end, the identification/demarcation of area of Sahibi River, 

restoration/management of its catchment area, and removal of 
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encroachments (if any) are imperative to achieve rejuvenation of the river 

and to maintain the minimum e-flow to restore its ecology. 

7. State of Rajasthan through Chief Secretary Government of Rajasthan, NCT 

of Delhi through Chief Secretary, Government of NCT of Delhi, the 

Ministry of Jal Shakti and the Central Water Commission were impleaded 

as Respondent No. 9 to 12 for just and proper adjudication of the questions 

involved, hence occasioning the present Factual Report by Respondent No. 

9, 

TOPOGRAPHICAL DETAILS IN BRIEF: 

8. The Sahibi River (also known as ‘Sabi River’) originates from the eastern slopes 

of the Saiwar Protected Forest Hills in Sikar district of Rajasthan, enters Jaipur 

near the foot of these hills, and after initially flowing southeast turns northeast 

near Shahpura and continues further to pass through Bansur, Behror, Mandawar, 

Kishangarh and Tijara tehsils of Alwar District till it exits Rajasthan to enter 

Haryana, and drains into Yamuna in Delhi (where its channelled course is also 

called the Najafgarh drain). 

9. It covers around 157 km in Rajasthan, 100 km in Haryana and 40 km in Delhi. 

The catchment area of the Sahibi River in Rajasthan is approximately 4607.9 

km’. It stretches between 27° 18' 39.13" to 28° 13' 55.10" North latitude and 76° 

58' 21.09" to 75° 45' 35.05" East longitude. 

10. Sahibi River Basin is spread across three Districts of Rajasthan, 

namely: Alwar, Jaipur and Sikar. A major part of the basin area lies in Alwar 

district which accounts for about 64% of its catchment area, with Sikar covering 

just 9% of the basin area. 

FACTORS AFFECTING E-FLOW OF RIVER: 

11. Sahibi River is an ephemeral, seasonal river primarily dependent on monsoons 

for maintaining flow of the river. The Sahibi River was flooded in 1977, and a 
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as a result thereof the Masani barrage was constructed on the Delhi-Jaipur 

Highway near Masani village, Rewari. However, the construction of dams in the 

nearby region has stifled the flow of water in the Sahibi River and it is now rare 

for water overflow from monsoon rains to reach up the Masani Barrage. There 

are several minor streams or nallas which flow for short distances and disappear 

in sandy tracts, thereby not contributing significant water to Sahibi River. 

12. The climate of the Sahibi River Basin is semi-arid, with very hot summers and 

extremely cold winters. The monsoon season is of very short duration with the 

south-west monsoon running from July to mid-September, and the post-monsoon 

season running from mid-September to mid-November. 

13. Sahibi River is assigned the health status of ‘Red’ because of depletion in its 

water levels. Change in topography, intensive agriculture, climate change, erratic 

rainfall, over-utilisation of surface water due to increase in population, rapid 

industrial growth, urbanization and changing living standards around the Sahibi 

watershed has affected the recharge system of the basin area. It has always been 

a seasonal river with occasional flooding during monsoons, but now the river 

does not run even in peak monsoon season. True Copy of Report depicting water 

levels in Sahibi River Gauge at Sodawas Rain Station is annexed herewith and 

marked as Annexure R9/1. 

ACTION TAKEN BY STATE INSTRUMENTALITIES: 

A. NO EVIDENCE OF INDUSTRIAL OR DOMESTIC SEWAGE 

BEING RELEASED INTO SAHIBI RIVER 

14. The concerned local authorities from the cities of Sikar and Alwar, including 

regional authorities of Rajasthan State Pollution Control Board (RSPCB) and 

Bhiwadi Integrated Development Authority (BIDA), have all reported that no 

Industrial or Domestic (Treated/Untreated) Sewage is being dumped into the 

Sahibi River. True Copy of Reports and Letters from the concerned authorities 
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of Sikar and Alwar establishing that no industrial or domestic sewage 

(treated/untreated) is being released into the Sahibi River are annexed herewith 

and marked as Annexure R9/2 (Colly). 

B. REPLENISHMENT OF SURFACE WATER RESOURCE 

15. The State government has given high priority to the development of surface 

water resources during the last two decades. The authorities have reported that 

no pucca encroachments are causing obstructions in the flow of Sahibi River in 

Rajasthan. Moreover, in compliance of the Hon’ble High Court of Rajasthan at 

Jaipur judgment dated 29.05.2012 in SB Civil Writ Petition 11153/2011! 

continuous action has been taking place to ensure that no encroachments and/or 

obstructions are caused to the flow of water bodies in the State of Rajasthan. 

16. A large number of small structures, anicuts and WHS have been planned and 

implemented in different parts of the State including Sahibi river basin. 

Watershed Development department has constructed about 2500 small structures 

in Alwar district in Sahibi river catchment like check dams, nalla bunds, johad 

renovation, WHS structures, percolation tanks etc. Few structures have been 

made in other parts of the basin area in Jaipur and Sikar Districts. Water recharge 

structures have also been constructed in Sahibi river catchment area by an NGO 

‘Tarun Bharat Sangh’ which observed community participation as well. The 

construction of these small structures in the catchment area do not obstruct the 

main Sahibi river flow and merely facilitate improved irrigation in the area. 

17. Implementation of these models coupled with regular monitoring, will 

contribute greatly to replenish the water-table of these regions and will lessen 

the burden on the usage of surface level water resources such as the Sahibi River 

basin, leading to improvement in its e-flow. True Copy of Reports, Letters and 

orders from the concerned authorities of Sikar, Alwar, Jaipur and Government 

  

' Suo Motu v. State of Rajasthan, 2012 SCC OnLine Raj 1732. 
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18. 

19. 

of Rajasthan establishing steps taken to revive the e-flow of the Sahibi River are 

annexed herewith and marked as Annexure R9/3 (Colly). 

C. RESTORATION OF ECOLOGY OF SAHIBI RIVER VIS-A-VIS 

PROHIBITING CONSTRUCTION OF ENCROACHMENT 

For the past seven years continuous plantation is being carried out in Shahpura, 

Kotputli, Virat Nagar and Paota regions in Jaipur by the forest department to 

facilitate eco-restoration in the district which will work in tandem to restore the 

ecology and aquatic life of the Sahibi river in furtherance of environmental and 

ecological sustainability dictums. A substantial work has been done in this regard 

successfully. A true Copy of order dated 08.08.2023 of the Forest Conservation 

Department is annexed herewith and marked as Annexure R9/4. 

It is pertinent to mention that vide Judgment dated 29.05.2012 in SB Civil Writ 

Petition No. 11153/2011, the Hon’ble High Court of Rajasthan at Jaipur has also 

taken cognizance and directed as under: 

9. Appropriate directions may be issued to stop construction in 

catchment areas of water reservoirs, more specifically under 

NREGA scheme as it has been seen that even roads were 

constructed dividing the river in two parts and obstructing flow of 

water. [...] Thus, necessary orders may be issued to avoid such 

construction in future, rather, proper directions may be issued not 

to raise construction obstructing flow of water in catchment areas. 

10. The State Government shall issue directions to all the local 

bodies namely: Municipal Corporations, Municipal Councils, 

Municipalities, Panchayat Samities, Gram Panchayats etc. not to 

allow development of residential colonies in the catchment area of 

any water reservoirs in the State. [...] It will also save lives of 

persons who developed colonies in catchment area unknowingly 
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(hat someday nature may take its own course to restore the position 

resulting in sertous damage to life and property. 

he ‘ of 

12. The Water Resources Department is directed to work as a 

Nodal Agency for taking action for removal of encroachments and 

Jor stoppage of egal construction and other related areas in the 

catchment areas of water reservoirs in the State. 

20. In compliance thereof, to ensure the removal of encroachments, if any, from the 

flow channels of water bodies, to restrain allotment of land falling in the flow 

channels of water bodies, to cancel allotments made in violation of section 16 of 

the Rajasthan Tenancy Act, 19552, and to prohibit the development of residential 

colonies in the flow channel, a district level committee under the Chairmanship 

of District Collector was constituted vide Government of Rajasthan order dated 

30.07.2012. or monitoring of these activities and for taking policy decisions on 

issues related to compliances of Hon’ble High Court orders, a State Level 

Committee under the Chairmanship of Chief Secretary, Government of 

Rajasthan has also been constituted vide Government of Rajasthan order dated 

25.07.2012. Morcover, vide office order dated 21.10.2013 a block-level 

commiltce was constituted under the chairmanship of Sub Divisional Magistrate 

to ensure prohibiting construction of encroachments which has been successfully 

executed at the grassroot level. This committee is regularly monitoring the 

construction of such encroachments and development of residential colonics in 

flow channels, True Copy of Government of Rajasthan order dated 30.07.2012, 

25.07.2012 and 21.10.2013 is annexed herewith and marked as Annexure R9/5, 

  

? 16. Land in which Khatedari rights shall not accrue— Notwithstanding anything in this Act or in any other law 
or cnactment for the time being in force in any part of the State Khatedari rights shall not accrue in 

(xiv) land which has been set apart or is, in the opinion of the Collector, necessary for flow of water thercon in to 
any reservoir or tanka for drinking water for a village or for surrounding villages: 
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21. 

23. 

Vide order dated 26.06.2012 the Revenue department, Government of Rajasthan 

issued directions to all the district collectors to cancel the allotment of land and 

to remove encroachments, if any, found in the catchment area which were 

identified to be deviating as per the Rajasthan Tenancy Act, 1955 and/or any 

other Guidelines in this regard. True Copy of order dated 26.06.2012 issued by 

Government of Rajasthan is annexed herewith and marked as Annexure R9/6. 

. As per State policy, all new water utilization schemes are being prepared on 

micro watershed basis. In this regard the Hon’ble High Court of Rajasthan at 

Jaipur had vide order dated 29.05.2012 issued the following directions: 

5. Construction of anicuts should not be permitted unless a proper 

survey is made to assess rainfall in the area indicating sufficiency 

of water for the anicuts and overflow thereupon to the catchment 

area of a dam, pond, Johar, nana, river etc. 

In furtherance of the above referred direction, and with a view to achieve proper 

planning and successful implementation of schemes based on micro watershed 

basis, a state-level Technical Advisory Committee in co-ordination with various 

departments, namely- SWRPD, WRD, PHED, Forest, Watershed Development 

and Rural Development has been constituted by Administrative Reforms 

Department order dated 03.08.2011. True Copy of Government of Rajasthan 

order dated 03.08.2011 is annexed herewith and marked as Annexure R9/7. 

Water Resource Department, Rajasthan has been appointed as_ the 

Administrative Department for this committee. Thereafter, as an extreme 

measure, no project is being considered for sanction without assessing 

hydrological ramifications and without clearance from the above referred 

Technical Advisory Committee. Water Resource Development department has 

been issuing directions from time to time in order to monitor construction of 

water harvesting structures in the catchment areas of water bodies. A true copy 

of Letters of the concerned authorities and Government of Rajasthan order dated 
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2 ey : aa ; 26.06.2012 establishing regulation and monitoring of construction on and 

obstruction to the Sahibi River flow is annexed herewith and marked as 

Annexure R9/8 (Colly). 

24. Moreover, Department of Mines and Geology, Alwar vide order dated 

07.08.2023 has reported that no mining lease has been allotted in the Sahibi River 

catchment area. A true copy of the order dated 07.08.2023 issued by the 

Department of Mines and Geology, Alwar is annexed herewith and marked as 

Annexure R9/9. 

25. The abovementioned efforts of the State of Rajasthan and continuous monitoring 

of the Sahibi River basin will be paramount in the process of restoration of the 

Sahibi River and will gradually lead to the revival of water bodies in Rajasthan, 

including Sahibi River. 

26. In view of the factual submissions made hereinabove, it is humbly submitted that 

the State of Rajasthan is taking every possible measure to ensure compliance of 

environmental protection norms in the Catchment area of River Sahibi falling 

within the State's Territory. Moreover, the Answering Respondent No. 9 most 

respectfully reserves their right to file an Additional Reply/ Status Report, as and 

when directed by this Ld. Tribunal. 

RESPONDENT NO. 9- State of Rajasthan through Chief Secretary, 
. Government of Rajasthan 

2 _ 
Mr. Devi Singh Beniwal 

Officer-in-Charge for Respondent No. 9 
Superintending Engineer 

Place: New Delhi Water Resource Department 

Date: 19.09.2023 Bharatpur, Rajasthan 
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11SABI RIVER GAUGE AT SODAWAS RAIN STATION 

ANNEXURE R9/1 

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

  

          
    

11 
SN. STATION YEAR GAUGE (mtr) 

1 SODAWAS 1989 0.75 
2 SODAWAS 1990 0.7 
3 SODAWAS 1991 0.3 
4 SODAWAS 1992 Nit 
5 SODAWAS 1993 Nit 
6 SODAWAS 1994 NIL 
7 SODAWAS 1995 1.2 
8 SODAWAS 1996 1.25 
9 SODAWAS 1997 NIL 
10 SODAWAS 1998 NIL 
11 SODAWAS 1999 NIL 
12 SODAWAS 2000 NIL 
13 SODAWAS 2001 NIL 
14 SODAWAS 2002 NIL 
15 SODAWAS 2003 0.9 
16 SODAWAS 2004 NIL 
17 SODAWAS 2005 NIL 
18 SODAWAS 2006 NIL 
19 - [SODAWAS 2007 NIL 
20 SODAWAS 2008 NIL 
21 SODAWAS 2009 NIL 
22 SODAWAS 2010 NIL 
23 SODAWAS 2011 NIL 
24 SODAWAS 2012 NIL 
25 SODAWAS 2013 NIL 
26 SODAWAS 2014 NIL 
27 SODAWAS 2015 NIL 
28 SODAWAS 2016 0.15 

29 SODAWAS 2017 NIL 

30 SODAWAS 2018 NIL 

31 SODAWAS 2019 NIL 

32 SODAWAS 2020 NIL 

33 SODAWAS 2021 0.8 

34 |SODAWAS 2022 NIL 
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627/2022, Prakash Yadav w/s State of Haryana of tho hon‘abie National 

green tnbunal, New Delhi. 

wet and wrataa wa arta / 2023/1189 [Ars 01-08-2023 

gum Raneria defta at db oa A Gea & PH appa erethet gre 

afta wee & fore tard) A Reve ered th a ere wy wae 4 fare 

24.04.2023 Hl anes ui dae HB) we 

Jao ante eh HY cada @ gefte oe aed teh A ae ore Tm 

wert) ae BT es ww oa 
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13eS 
a Rajasthan State Industrial Development 

yee & Investment Corporation Ltd., Sikar, 

RICO co Distt. Sikar(Raj.) 

  

  

CIN No, U13100RJ1969SGC001263 
— Email :- eikar@rlico.co.in 

Tel, No. 01572-245657- Fax- 01572- 
i 246850 

WAV, 
pute : Q\Sb 
fein: 69 | 68/22, 

Wear } 

Ren Regarding compliance of order dated 24-04-2023 In original application 

no. 627/2022, Prakash Yadav vis State of Haryana of the hon’ble National 

Green Tribunal, New Delhi. 

Wed: Ber wa sain 704 Raia : 19.07.2023 | 

Fee, 

siiad earrta ve defia va d oa 4H das @ fH dex fre 4 Re 

far shetfte ast FX defer gargat err wet Ael F feet A wer ot 

stenfres / uel safe (Industrial Waste Water / Domestic Waste Water) 

aei BIST UT Vet | Ae Fa VSR SG sae a AAT IRI Wasi UT | 

euae | 

aga 

Wagar? 

(fia evecare) 
q, BU AeMaATH 
Srey fer., Gra
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aexwsts Va HA ster rex, fron afta, Winx 
Fer ~sewdsc.sikar@rajasthan.goy.in 

fear — $0) 2222-5 
WIA A. — 01572—204514 

mre: \\22 

aftenst afreat 

wer Barrst wus Ale 

> ; 

faaa:—Regarding Soinplianes of order dated 24.04.2023 in original application 2 a a ji , 

no. 627/2022, Prakash Yadav v/s State of Haryana of the hon’ble Gee io 

National green tribunal, new delhi. teat 

WaT anger waite 772-775 featH 19.07.2023 & wH AI 

wie fount ws unite va S oa H de 2 fH aA adi S Hate 4 

Fase Sey Taare NSO Mio 3 emeecteasiiere) tes 
wet PRA 

1. wat Fat F WIS oT VW aufke (industrial waste water) yd Brey safer 

av art (Domestic waste water) a art vt gael wef (Treated/ — 
Untreated) 8 ddffa Gast — sual aqurera aafeia Ae SI 

2. wat adel § ofan at fafea at ag sad WM aH Gear — gaat 

ayer aifeer aet e | 
3. Ue aa dare A wh data fourth et eg waka oat (GI/at 

Facet gre create fete fret tegeil segere. sey va St 
fora GT Vet | 

we / Tena wrat) 8 afar far — gaat gaat Pasa & | 
  

  

  

                  

Ba Yo Bee eke Gram Village . ‘ ear & dig at 
S.No. Wor K N aoe Panchayat | Name Lattode »:| Pongiaide -NSL @ Bag 

: |Whs Nirman tirveni 3 Lc a aioe 
| dham [| HATHORA __| Sipur 27A01|:. 75875) Tee a 

Whs nirmanhanuman| — efecihy § : ee 
singh k khet k pass Me es 

? forest dep. Kiseema ie a uso 
pa pit | HATHORA _| Sipur 27.401 75.878 
3 | Whs nirman seepur : 

_._| toll k pass _|HATHORA __| Sipur 
  

  

 pwnsy20 
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SRT Sa, Ger WUE WITS, UleHpe | 

aad aa) Oo Hatee FY oe Wa faary arr wafed wre GH wat at atars 
H card wer @ ates 8 | 

15 

  

  

  

    
  

  

  

                

S.No | Work Name Gram Panchyat Panchya Latitude | Longitude 

Smiti 
] Hardass Ka bass 1 Hardass ka bass Ajitgarh 75.46.30 | 27.30.30 

2 Hardass ka Bass II Hardass ka bass Ajitgarh 75.46.15 | 27.31.15 

3 Sagar ki Mori Cheeplata Ajitgarh 75.52.00 | 27.35.00 

4 Hirwala deepawas Ajitgarh 75.51.00 | 27.37.00 

15 Deepawas deepawas Ajitgarh 75.36.50 | 27.52.50 

6 Raipur Jagir Raipur jaigir Ajitgarh 75.54.00 | 27.27.00 

| 7 Cheeplata cheeplata Ajitgarh 75.50.25 | 27.30.50 

8 Khiroti burja ki dhani Ajitgarh 75.52.15 | 27.32.25 
  

Uo! ~-P 
aferemet afraar, 

Ue PATA Us, Ux |
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fasa :— Regarding compliance of order dated 24-04-2023 in 
Original application no. 627/2022 Prakash Yadav Vs 

State of Haryana of the honorable national green 

Tribunal, New Delhi   ater fosornta fates 2, fe aay da S gore are eel Aa 

sat 2) Gea UA Garadt err ad # feet A vor oF aire Ae Stel OT 

Hel 
gare Wega € | 
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, antl ty Mm ote seh) PA. atta J (9am) 17 

-_ 
aa.. | een 

~— Km . 

WN. WEED 
tee 6 ol, Of 7623 

VEIN Seca 
{of TAU Ey TY lero. KHz 

Paz. Regarelinng Comb Limnos ot Oroer eat 
2442.25 wy Original abpieatiar No OEE ee Prakash VYadlay Vie stak of Har pana ot Lhe hon orable Nakional G222K “Tr bunal New Delfe 

BET SUT Wee S65 Rae o1[es) 2023 

  
      

  

  

| 
\ 

* see 

Ss 
1. oer 

— 
VW 5. OTe aap 
ye 

‘ 
_ C Ta AT ag 

, 

es + oa       
  
  

  

  

sy Ft she a Sed goed art rel oh 
SITIE 8 ay Ar oT é » Pyare 

waren cortaes A
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18frate—o2/ 08 / 2023 war /PIS—B/2923 Jasz. 
ST HM arfefay 

frqa—Regarding compliance of order dated 24-04-2023 in original 

application No. 627/2022, Prakash Yadav v/s State of Haryana 

__ Of the hon’able National green tribunal, New Delhi, 

WAT— AMT Gare 747-749 festa 27.06.2023 

Fereg , 

ori feats uaifte va o def ¥ Paes & fe aria erste 
art wredt vA Yat we wear d wader 8 fata 24.04.2023 BY UY area FT Te wT 

weacte Raré fra yer ae 

1 FH BIeS S only ant ae aie sien, Wer a wes S Tore 81 Sls 
wreath & oats arene @ dare 577 feaie 18.07.2023 vd oreo 

catia & tare 413 fais 25.07.2003 S aque wal adl S aera Aa F ste 

sme vd we safme FH ye ya arg mh 81 aie qe S oratas 
cetera & Gara 327 feAie 14.07.2023 S apa wa AAT aera Aa A AGH HK 

oy stitrs arent wnfta at 8) ora set ater A ong. wears SuRaT a ofS 

aaa To WI was seats a stor fedrd ager siete afer va 

gfta ort ae oe aret adh ot eRavn ve S andi /aedt @ A wea 7a, Ve writ 

earn Vat 8 at ver 8! aie sets S oraica flere aflont u. WA dels G 

Tare 1611 fear 26.07.2023 aa Ual acl S era Aa 4 siehftre agree vd aq 

sure of Yat YI sang Ta 8) (Rate dara) 

oleartts detictar & war 413 festa 25.07.2023 AAR wat adY S aera ATF 

art ¥ oy sitet sel aa Ta 8! ate aS S vere AEA GRIST ERI 

wat Tat @ sera ata A oly afar set acta Tat By} (Rets Her) 

3 aH ores 3 atlas adh adh S Sate ¥ ata § aE Patt ort ae ae wer a]
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ImMine py 
i MAE DbAbA LD 

l2 pBak Ba Bibpio drabiie bhjie Piha! 

[2 1BA Pb [Bb pic Injebl Sib b BERS @ bb 7 

Gee 2 pe mney we age Bp bimlom & Ry BE @ Be Beng 
a 
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20Annexure E 2 () 

INTEGRATED MAN Pacts ote are ease: DEVELOPMENT | AGEMENT ACTION PLAN FOR REVIVAL/RESTORATION/CONSERVATION/DEVELOPMENT | 

——— CHIDENTIFIED CRITICAL/ DISTRESSED WATER BODIES __ 
i é 1. PARTICULARS OF WATER BODIES: 

(A) Name of water body Salhby. 
2. DIAGNOSTIC EVALUATION: 

Listing of issues/Challenges and Proposed solutions 

Rives, Tehsil/District .KatKasim peptt.Nagar..Fallilke 

  

Proposed solutions 
  

fe Issues/problems 
(A)List of untreated sewerage inflow drains (i) . (ii) tw? t 

(iii) A 

  

  
\ 

(C) List of Industrial waste/effluent drains flowing in water 
body. 

(i nil 
(i) 
(ii) 4 | 

oe ene conweeeee cones cescesces 

  

  

    
details about coverage and funtioniality. 

(i) 
(i) F V4 

(C) Any STP or CETP for water treatment. If yes, then give ~ 

  

(D)No. and list of illegal encroachment in submergence _ 

area. ’ Po wah 

(i) vi ce 
a) 4 Ni 
(iii) 

  
bf 

  

‘ - 
0 nil 
bre cre reecce ces sen cccese sen esereee®   (E) No. and list of illegal encroachment in Flow area/drains.   
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(2biaI0) ) zea 
ois 
as sp | Laieibesh AGP LI GIG YH Aspe! » pscloke 

b 

(ae uy 74lee te Lage 14a Lluis LA? Vins 252+ 

(3 (22 Lé2 i beet fe Uilktefy 2 {bo 9 A Lue Lilo 

Mieke Mtl tie $246 fells LE ANH ACRES bee AIS 
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+A an b@axrl@ -¢ Oren ue KR? LAID i Le te 
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( aie al ae biG bolls AS Xzleerd Lem? _ apel $2 £P. 

5 od €2 = < 
Bb t/ ColPlinni2to Leb it Wo (aie \2Dele ON Jelbe ie 714 

o~ . 
a > + + ALS are NQipe py Sezek* BSS RSF sd bar 1 

Q 
ea WAEl@elo( lotete 

ee 
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3 i ftlfin Li LG 2+ ia SOCCER {P eet o =EL PAS 2 2 J 3% ~ ~ 26C s Bae/ aa 2206 JO 
Lalit & 4G Go ome *Bellt nel Watae 

eile 
gx 4 9° dade 4/ C/A] Gatrad) Olea Go [ln Gale (YS i Loser 

(428 9A 
Pegi U4: POM pis Df BEN [4 , AVS Sf PP vU OKA OH }P O IVOAS 
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Paley Tepe ere dara efit wets orcae (era) oe amine PSP SET 
Feria 2.4\-9) 

eta MAG 

Ulel WUE VY Wuy 

MEM RV area 

l)tray Reeardingh Comliane . 6 z iC: no. ¢ of order dated 24-4-2023 in original applicator 627/2022 p 
S national yreen 

‘ rabele natlo 

rakash yaday V/s state of hariyana of the honor tribunal, neyy delhi, 

fm 211-13 Vd 

, 
. area & vars 

WAT STITT ITE sien et eT SH VS 17 TAT 20.07.2003 3 oF A 

She fearhs sities os & aq a ony gre ah we eA 
    

  

  

  

  

  

  

  

HUN Sel VA Gard get UL 
BHO | MS OMT Guraat a Sa ees) Sl Ti aot flat | ToRA Saar faze | ae 

As a eal 3] | 

ss Sagan 
Hel Stal GT WT 

oo vem 
Sea Sat aaa _| 

oes HSFTETR eae Net ey _—- SRR : AGRE Tel Se TM ET 
a RIST 

aa ae) SI wT MET 2 | 
a 

NGIN 6   
  

real Se 
dara wea TS (area)
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} 
ny \ 

em il 1 1 23 
. B= 

all- robhiwadi@pmail.com 
R ’ gu Tele : 01493 -221435 

RAJASTHAN sTATLONAL ems 

‘ty —— 

gPCB/RO! Bhiwadi/G-283(AB)/ 22) g 

y | 
/ 

Date: 02. 0-202 

water Resource Department, 

| Alwar 

| Sub- Factual Report regarding discharge of industrial effluents and domestic sewage in matter of NGT OA 
, a 627/2022 Prakash Yadav V/s State of Haryana. 

| The Executive Engineer, 

>. 

z. 

Ref- Letter no. 4/2022/960-962 Rare 17/7/2023. 

Sir, 

With reference to above subject matter it is to intimate that as per records available in this office no industrial 

effluents and domestic sewage is being discharged into river “Sahibi” stretch passing from Tehsil Tijara District 
Alwar. 

Regards, 

Yours Faithfully 

We, 2 

(Amit Sharma) 
Regional Officer 
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24    
ANNEXURE R9/3 (Colly) 24 

erst area, crore fers vs y-RReMT, 
STfec tH fairy 

ver SRG Aare. Painail exen.shahpura@gmail.com 

Reis 7/08, Se 

fe | 
. 

f f M ut. 

URaaT wa, Sey seh 
WIT | 

fava — ered a) & dade ORY a Prat wrt erat! 

eater feats earn wee ad fren ters a Rem aed aa A et ee we 
& wew Ader 8 fH wed +e So Suite we A camer ere ed yeh Aa ee 
a@g ft Patt ard ai are war é ut 3 A weiter &) fart wt Mere Hite 2 

WER, TIGR 
cere era va ase, 

* 

—gder Ponte wede LP - 

“he ” Sanpim 

Ne BL-| 
Date’ 2/873 - 

ys 
eel wt Garis 

Lg cE 

m 
* 

ATS + 
- 

‘ 
. 

e 
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25  SM aftaen, wer eer wes, Wx 125 
wrt FSD Rai Jf -Q- 22? 
afrary arileror arfyeen, 
TA TUNE Feat, ARATE | 

a 

faqa:— Regarding compliance of order dated 24.04.2023 In original application no 627/2022, 

Prakash yadav V/s State of Haryana of the Hon’ble Natidnal green tribunal, New 

Delhi, 

WE sad wafer d wala way / oNgGA / 2023-24 / 4171-1173 Rate 
13.07.2023 B wy | 

AIRY, 

ama Avarria mite wa d aay Paesr @ fe ren rae @ Ara 

a 3 dare da at snad er wel wy yea ders wos Penqar day a 

uRia ee 

  

Oa 
  
a 

i 1 
APTA 

aahre sare vd Wel wake Gl Aa Va 
|reft edn apie wrafera ered 

a a, it 4 

  

  

® 2 

cra ater Ferrer wears Paes, SS 
ura Rar sors FI 

ad 

‘| 

resn Pras AvSar, hoe ge ara TT 

  af 
4a 

Sey ye Shen SY RS Ge ea BG ; 42 
l
e
 

aT | 

Safa dared er err ERT werddhorn a 

al wr wet &, feroay Rare viva sf UNA GX a 

  

| wht waft fet grr) yal dors o | 

management ed eure oral o) qa Say B     gr
va
nc
us
ti
st
it
ea
ei
du
ii
cn
pa
ia
nt
en
ia
ts
am
es
ns
ba
tn
sr
in
 

te
ra

 
sth

i 

(3 aa ad & oape Al qews faim ex oars F it ve Oi FT 

Watershed treatment/ | a@el Gar faye’ ext oases F WI fea Wa 

  

weaned rat) GY water . 
feaxny | 

Ad ~~ 

aiferenst afar, ! 

Wel, GAA Ws, UiHe] 

orin— F228 |] -Q- 222 
yfaferta srr ae oer afer, ar IN, Gee Y Gertel NET 

DA —~L? 

CE Scanned with OKEN Scanner
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é 

26 

er aQ d datee Vora venes Par arr weer oPrvet a aa GT aA 

    

    

  

  

  

  

  

      

§} dard war d orl 2] 

S.No | Work Name Gram Panchyat hee Latitude Longitude 

y| Hardass Ka bass 1 Hardass ka bass Ajitgarh 75.46.30 | 27.30:30 

2? Hardass ka Bass I] Hardass ka bass Ajitgarh 75.46.15 | 27.31%15 7 

“3 | Sagar ki Mori Cheeplata Ajitgarh 75.52.00 | 27.35.00 

“4 | Hirwala deepawas Ajitgarh 75.51.00 | 27.37.00 

> | Deepawas deepawas Ajitgarh 75.36.50 | 27.52.50 

6 | Raipur Jagir ~ | Raipur jaigir Ajitgarh | 75.54.00 | 27.27.00 

7 ' Cheeplata cheeplata Ajitgarh ~ 75.50.25 | 27.30.50 

§ | Khiroti burja ki dhani Ajitgarh > | 75.52.15 | 27.32.25       
  

aferrel ara, 

wet Masa ws, Urpx/ 
3 
’ 

é 

CE Scanned with OKEN Scanner
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2727 
ae ees 

ee TRUTH BT HUET Pros OT MWY, LiFE 

  

   et 

Wala er «RAJASTHAN STATE POLLUTION GONTROL BOARD WY Lifestyle for 
QP” Shivsinghpura Housing Board, Nawalgarh Road, Sikar-332001 Environment 

Phone no. 01572-248009, K-Mall 1D t labrspels.alkar@gmall.com 

   
  PATS TAT aT TO TTTET-09/ YG forth jofog)/osz% 

set APIA, 

Sot Wartkey Wus, 

SRT) a 

faye Regarding compliance of order dated 24.04.2023 in O.A. no. 627/2022, Prakash 

Yadav v/s State of Haryana by the Hon’ble National Green Tribunal, New Delhi. 

Weak STH TF Hea 780 Raia 19.07.2023 we areqereth Tara] 

aged, 
smiled favaecta ca & fe delete oa Rate 19.07.2023 vd sepa sara + 

sa S ss Hele cant aie 07.08.2023 at udt act & fren thax A era aa 

TET Bl Sl AAA SIs AVA WAT ATI 

Sea AMS Ve Sa HAs A suey HET hb Hess S fea ALA WIT ET 

1. ae adt & fer dace SF Rea serge aa A ws af aenta free ere 

wet S1 sia: Greet far A feet a ate fans oa svaRasagaka Rel 

aes art adr A varieer amet eter 3 

2 sa aeies A soars aisterarqan fee dex A fea feet a sileatittes 

Sais CaN shears Ae Met acl A al GIST AT eT Fl 

3. sa aie A soeeer Hfcrarqan fore det F# feya Peat st sears 

sas & fascy sfeovo aot ae act A Preafad fy ot F ae F 

regret srot feat cen wee at gS BI 

Aears we area arenéh By wre aReT BI 

sade 

ei : ee

393



28

      

   

    

   

        

    

> 
hy
 

f 

  

RAJASTHAN . 28 
GOVERNMENT OF SARTM ENT spARTM 

ADWV A i REFORMS DEP: : : 
IINISTR ATIVE jean dora Ss: g 

Ne: F 6 (3 JJAR/Gr.3/201 | %. ©. 

ORDER 

i 

ater utilization 
are’ 

As per para 1.4 of the State Water Policy; all new schemes of Ww 

, 

syed that most of tl 

be prepared on micro watershed basis because it has peen observec 

schemes impl emenied in last few years have failed on hydrology. 

2. In order to have proper planning of schemes based on nucro — 6 : Se 
Nas to be close co-ordination between State Water Resources — - epé | 

_ Water Resources Department, PHED ‘and the Watershed. & Sai Commits 

Departments. For this — the ne State Level Co- -ordination Committee 

constituted: S ? 

I. CE/Direttér Geiteral, SWRPD - Convener « 
5 

Commissioner/Director, Watershed or his ay resentative’ not below raph 

Additional Director/Joint Director - Member ¥ y 

>. CE, WRD or his-representative not below rank of AC E/SE- Member. 

4. CE(R), PHED or his representative not below rank of ACE/SE - M ember. 

2. Representative of Secretary, RD not below th rank of Executive Engineer. 

6. Representative of PCCF. ~ 

Dy. Ditector, Hydrology; WRD_- Member Bei retary. 

3. The committee, will serve asa Tl echnical Advi isory Committee for: 

LE Recomiieh dation on new irrigation schemes, WHSs & Watershed] Schemes 

| the micro watershed taking into account total surface’ water availability, \ ut 

‘ impounding structures already existing, ongoing works & sanctioned wor 

minimum downstream flows required under Water Policy, & theybalance wal: 

(11) “Examination of all.ongoing Irrigation, Watershed and WHS projects ¢ and 3. 

recontmiendations on their continuation - or ee S envi saged in 

policy. : 

(iii) Prepare a Master Plan for the State in respect of micro Paicersheds vyhere surk. 
water waé,available after taking into account the factors j in'(i) above and take 1 

projects on priority basis. ' 

4. The Committee would meet at least once ina month. 

No Project would be considered for sanétion without the clearance from 7h 
Committee. 

in 

6. These orders come into force immediately. 
> 

Water Resources Department will be the Administrative Department for SA 
, e 

eo aes . ) . : . 
« 

By or a er, 

— 
<< 

| banter anury 
i . deputy Seerethry to Ges
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29gar /ars—H/2023 | 1574 

Sa seer saa 
We PAA Fa, ARAGR | 

faya:—Regarding compliance of order dated 24-04-2023 in 
Original application No. 627/2022, Prakash Yadav v/s State 
of Haryana of the hon’able National green tribunal, New 
Delhi, 

WaT Avent Gare 1171-1173 feta 13.07.2023 

Feed , 

oad fasaarta unifre ca é det ¥ faded & oredt acl gu Gs @ 

sa VIS GAR G aio aR Wd woes alee G ato alent, yrstax 

qa des 4 valea ear @, vag vor 4 ate wasted) an wed al A at 
WSs S Uda A Alp 24.04.2023 HY UNI sree St wer HT cearerH Rate weraa 

gaa we PARA sTETS stra vd areata S ura Rar S anger Fret war e- 

1. Ged aA S aera Sa 4 adam 4 ate agree wd erg sore sel con 

a ver &| atetfre sore wd ag aor at Ga ya a(R Ter) 

2 ca ae S aia Wed TA S ser Aa A aaa F aly siftwarr ae & (Rate 

aor) 

3, se wraS & anh wed zal S date F ada 4 alg Pair ord vet aa 

ver 2! (Rute der) 

sa dda AF feaiw 19.07.2023 ot aA feel HerdeX Aeley, acrax ot 

genera % aranra gett Ael /ora wae aha aH sow F war var } wae A 

sdf fram ar Pita wor (E&G) 4 at suet wet eg Frid fear wa, 

crag eda Hi tar-Pras, worens was Preiser Hse ster, wire aia GIT Va 

frat Pare, ores a oreraremr Farrer ve eer fre, eae ERT Sa 

fica & ora wy ured aah aera Ga A shea ore, ey, SAE we 

afer ea aa wens we ce wre aa S Satie H aches H Prefer orl a 

2 (Rar da 

Fee ee eer gh ave & aha wed a 8 wee a A ahf athena 

ad & ed a Gf arg ater fire od ute] aftne sre oT ver B1 HH US @ 

sa erat et A erat wie ore wera Thora B cre wer aT A af 2021-22 FA 

cat arian amr Paton ered apearen rar or] Gere orerray wre Te) A Se IMS EN 

arg Prater ard vet wearer rar 8 (Rare Wer) og 
-_ 

  

CC-64 

feate— M/08 /2023 
29395
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30 

   Rete ofr ora andar y META BI 
UA GREAT TAR 

ee 

Ue VAEA GIS Actax 
ap— 1315-76 

SSS AOE 

prafeafa fra al yaaret weqa 8- 

1. sta afaRad Fer afta wel PSA BAPT, VAR | 

2. aa fore Herder Aeley, Hctar | 

ay 
afereneay sifiaar 

Wel VARA WIS, cid 

na
 

.!
 

a
 

i
 
V
a
d
 

u
t
 

e
e
 
B
I
 

a 

   
CC-65

396



31ye 
Hai sas ga sitar ate (Graaz ) 31 
  

ATH .-160 {ert 0% 08.23 3 

eira:- Alara wera Ara > 
Wea WAMU SI WS A 

Heal 

yra:- Regarding compliance of Oreder date 24-04-23 in original application no 

627/2022 Prakash yadav Vs State of Haryana of the honorable National green 

Tribunal,New Delhi, 

agit: 37 Waa SN am cate 620 fea 04.08.2023 % HH A | 

weld, 

cower fremeanta weftta wa & wa A fades & fe pe was 

z é ay 

sad et gre, aH Are a came a ast a shot aA AA ST 

we at aaron
 ater wR ETE 
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faa—Regarding compliance of order dated 24.04.2023 in original application 

no. 627/2022, Prakash Yadav v/s State of Haryana of the hon’bie 
National green tribunal; new delhi. 
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3 _ | Whs nirman seepur 
toll k pass HATHORA _| Sipur 27.407| __7s.ay4|_¢ *80M 

10] 8/2223 

seer after 
Wa aey Raha wars: 

Tews SP oF, Set We 

* PMKSY2.N 

a: Scanned with OKEN Scanner 

ty 

e
e

400



35
oa. _ = ne a 1908: 2028 

entry ANDwoY aay 

TS SNe Lem, Mme 

jr | ~ eyat th S arco Saray STE wie | 

Her, 

Quen formas Boas Q and a A 
ove! wa bay Remy ¢ RTS Y-F) SIF MID 
aa ebTSTS\ Tap LaRIET Torr : GE {oan : Fm 

Ho o< 3 ” at img aarary) H 

ie 

a
g
e
 

« 
p
n
 
e
g
g
 

e 

CE Scanned with OKEN Scanner

401



36

Ce Scanned with OKEN Scanner 

C
o
n
s
t
u
c
t
o
n
 

SS
 

tu
b 

- 
S
u
s
f
a
c
e
 

lb
as
ri
es
 

P.
s.

 
Ba
hr
od
 

(
a
l
r
)
 

N
O
 

an
h 

“
A
T
S
 

H
e
 

W
o
w
k
 

S
S
R
,
 

P
N
T
 
RG

3 
s
y
 

“t
e 

tt
e:
 

- 
S
E
S
E
 

 
 
 
 
 
 
 
 

 
 

N
e
m
 

. 

W
o
r
k
 
Ip
 

Rn
 
ch
ay
ar
 

Na
me
 

S
o
n
e
d
t
 

on
 

mm
: 

Vo
ge
 

- 
Se
re
 
ti

on
 

We
ng
e 

iC
K 

Gi 
n
e
c
?
 

be
ic

tr
ar

e 

Cy
 

B
u
 
p
e
e
s
 

 
 

S
 

££
 
RQ
. 

a
n
 

Vo
el

e 

  
. 
P
i
v
 
J
A
L
w
 

| p
e
n
)
 

~ 
[k
a 
[
p
e
r
 / 

e
'
D
L
7
/
S
s
B
/
 

O
O
S
 
72
B8
0¢
 

      
  

  

Ka
-v
oo
lo
, 
 
 

  Ka
rn
da
 

AS
Fs

|P
iv

/ 
2 

o
2
e
~
2
}
 

7 

46
2-
35
 

  

. 
29
) 

0 
2°
25
 
Ra
ye
r]
 

63
9 
8
3
/
 

  

ramen one 
pan ctormennartns ote 

  

oN 

\
w
 

R
S
T
 

we
at

Te
 
A
e

402



37
   

piifer—Rer ot yerel yd orawaa age tg Sora dae Be 

  

37 ANNEXURE R9/4 

HTacT ST TF Weel, TAG (ST Tay) 
qe are are fea), sears Us, write Gaye--302016 C-mail _defjaipurnorth@gmail.com Ph-0141- 2303165 

Bale: _wa (fare / saa }/2023-24/ By 74 feata:- OD-d,~ ROVE 
feta: 

Weal TA Gate 
TAYR 

fayu:—Compliance of order dated 24.04.2023 passed by Hon’ble 
NGT New Delhi in O.A. No. 627/2022 Prakash Yadav Vs. 
State of Haryana. 

Wek wad 4172-74 Pata 04.08.2023 

wR fsarata deft vad ery Ader 8 fe aeeia waste. 

WE fees sree fiw 24.04.2023 ent eRaven wes & fore tas ¥ Raa cet 
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i__| Chief Secretary prs “Chairman 
2__| Addl. Chief Secretary, Forest & Environment ae Member 

3__| Addl. Chief Secretary, PR & RD Member 
| _4 | Pr Secretary, UDH & LSG os Member ie 

S__| Pr. Secretary, Industries : Member ; 
6 __| Pr. Secretary, Revenue : )dember 

7 _| Pr. Secretary, Water Resources - ' Member a 
| 8 | Pr. Secretary, Pw a Bos Member 

9 | Pr. Secretary, Law ee _ Member ; 
10 | Secretary,-Mines fo Member 
U1 |Sh.RPSingh.AAG _° eS Member 
12 _| Sh. Virendré Dangi; SeniorAdvocate 2S Member ¢ 
13. | Sh. Ashok Bhargava, Senior “Advocate | = ’ Member , 

The Chief Engineer, Water Resources will be the ‘Member Séckary of the 
committee. ; : : 

“ High Power Comjnittes" will take policy deceives & mionitor the following activities - 

-—» 1. Identification & demarcation of encroachments in the flow channel of water hadies either 
| manually or throigh remote sensing / Google map. . 

| 2. Removal of the dncroachments as identified. ' 3 

| 3. Restrainment of allotment of land falling i in flow channel of water bodies. : : 
- Cancellation of allotments made in violation of Section 16 of Rajasthan ‘lenancy Act, : 

1955 4 
5. To stop the construction j in flow channel of water. hodiea ; 
6.. To stop development of residential colonies in the flow channel. 

7. To maintain eesti of the land belonging to water bodies as was in the year 1955. 

8 Monitoring of thé compliance of the directions of the Hon’ble Court. 
9, Preparation of thé Action Plan for above activities & Demarcation of the flow channel by 

fixing eee 
i By Order of Governor 

; . 
(N.K.Godika) ; 

| Dy. Secretary to Cinvt. : 

ANNEXURE R9/5 

Government of Rajasthan 
Administrative Reforms (Gr-3) Departinent 

  

NO.F. 6 (S@\AR/Gr.3/2012 ated: 25° 
oe ORDER 

Hon’ble High Court, Rajasthan, Jaipur in SB Civil Writ Petition No. 1153/2011 Sue Mets — 

Vs. State has pronounced indgment on 29.05.2012 and directed Stnte Cavernment to temeve * 

encroachments in the flow channel of water bodies, restrain allotment of land falling in the flow ; 

channel of the water bodies, cancellation of allotments made in violation of Section 16 of Act of $ 

1955, to stop the encroachment in the flow channel of water bodies, and not to: allow seven 

of residential colonies in the flow channe}, For monitoring of these activities and for taking policy 

decision on issues related to compliance of Hon’ble court orders , a “ High Power Cominittee” at 

the State level is here by constituted as under. 

  

  

  

    

  

  

  

  

  

  

    
  

            
  

feo 
sa
de
 
M
M
 

<
a
p
e
 

43
409

MISHRA
Text Box
ANNEXURE R9/5



44
No.: 

Copy to the following for kind information and necessary action:- 

PS to Chief Secretary. GoR. 
PS to Additional Chief Secretary, Forest & Environment. 

PS to Additional Chief Secretary, PR & RD. 
PS to Pr Secretary, UDH & LSG. 

R
a
 

ee
 

PS to Pr. Secretary, Industries. : 

3 

4 

5 

6. PS to Pr. Secretary, Revenue . 

7. PS to Pr. Secretary, Water Resources. » 

8. PS to Pr.‘Secretary, PWD. 

9. PS to Pr.Secretary, Law. 

10. PS to Secretary, Mines. 

any 
J2ated: 

11. Chief Engineer, Vater Resources Department, Rajasthan, Jaipur. 

12.Sh. EP: Singh Addl. Advocate General. 

13. Sh. Vireidra Dangi, Senior Advocate. 

14. Sh. Ashok Bhargava, Senior Advocate 
”* 
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[tremens RR erasers a   

No, FOS AR/Group-11/2012/ 

Back - Annexure - A 
Qovomment of Rajasthan 

Administrative Reforms Department{ Group- III) 

bas en ne HSH Court Ralesthan, Jlpur a St WP No. 1159/2011 Suo Moto Bat 
Pronounced Judgment on dated 29.05.2012 and directed Stato Government to stop and casero Now channel of water bodies, reswain allounent of lind falling 

Water bodies, cancellation of allotments mado in violation of Section 16 of Act of 1955, and not to allow development of residential colonies in the flow: channel, 
5 

a wa. 

a ‘ cs in — - the direction of Hon'ble High Court, H.E. the Govemor of 
ea ' Sased to constitute « Disisict Level Committes as usider:- 

- Supbiiesiaty oe fo : , Chaimman 2. ent of Poli ta s 3. Deputy Conservator Sf Foret moet of Police. Member 4. Sub Divisions] Magistrate —— 
: cilsf Executive Officer, Zila Parishad ane . Superintending Engineer, PWD reamantel 
8. Chief Executive, gee/Eicacutive Offices Nemes . ecutive Offi Sect : 

. Secretary, Jaipur/Jodhpur Development Authority. kes 
10 Sagenahean i RU og : 11, Regional Offiter, Pollutiéa Control Board Macher 
12, Any other officer nominated by the District Collector Member 13, SEVJEx, En. Member 14, S.EJEx. En. WRD: . Membar Secretary 

The District Level Cornmittes will have following terms of reference: 3 
E zs ae i 4 “I, Survey, identification & demarcation of encroachments in the flow 

water podies,. gither manually or through remote sensing/Goagle ao staat of 

Removal of the encroachments as identi fled. : <e. 

Restrainment of allotment of land falling in flow channel of water bodies, 
Cancellation of allotments made in violation ¢i Section 16 af Rajasthan Tenancy 

To sop ction ts OAM ules bia To stop the tonstruction in flow of we ics . 

To stop development of residential colonics in the flow channel. a 

To maintain the position of the land belonging to water bodies as was in the year 

1955, ws 
itoring of the Hance of the directiouy of the Hoa" bis Court. 

ea nee Plan fur above activitics & Nemarcation of the flow 

channel by fixing pillars/plantation. 
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: iy urviet 
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SRT : 

: git Fel TA WHIT BOR A afte srter Reiss aowzo2 A weaeg wee Rae 

We te ae eo
 

WES S4/AR/ AT-M / 2012 Pins so72012 S age Aa eR eres waite aia 

wr Toa fear Gat z= + 

1. BRAVE sera = wee 3 

2. fee aftrertt tara writ ward a 

3. ede aaa 

4. Betas ahaa GA eno sifto/ wohofera/art wer 
8: aged aR aac / aes AIK YN FUN / : - 

arent arrears} aay wifes wee” : 

6. ay Part @ wea SRE / Mi weed 

7. Wee shan, wa WA; wert ait 
ewes wd vate qrecwur and awn Gna ate bw we bi 

Bray wte aia A wee Ae A Us aN sas HTS dos ark A are car 
aie S qeat S arr ae A ws ae Oe afternt we ect 7a after or hfe oe 

Ste ey ae ceat a wees rar ote] ERT aE Ge Wa ae Yet oe 
afrernt 8 RaapER fra wa a ee wi wed ma aterm a waft Role 
tite Peter fete & ter fren waiea at mga Se qf fier ena afer war 

Sra wate etna wh em wee A yes PET ne Be OTT wT 

SMe : 

  

: 
ii
f 1. se safe tac wert gue fiers amor aes . 

Sa MATH GARG, Sr WATER fear, TAR : 
Fa atom ya Aree aflers oat wary arr, weo, weqE 
Uo Ty Were, afar) aerae/ asa aA aint, aerae: 
Fei Sted sitet, Rey wit, eon 3 | 

wert siftrara wTOPMofo, ster / UA ear aH, econ seek 
strat sfrara, /or earsifh, fa. /Sre Snes fern, see, np — it 
Bi wee afore |. 

AR) 

- ae rR Rte / afk AA RR =A, HAR | 
10. arene eiftant amr afte, arr 
14, eaTe sitar’ to Bo... 
Pe — ano /ameay 
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4/9 

(pmol) PRI Wen > 
UUYe mae pe 

|b [2lbpl | LiP2 Ah ALL @ bibkyie [fe lobby BIC Rl Re Ah Ubi 
AQ (2 BIA IP blln pibkb DAR] Leblie Pkibblie MBEbD -Dic 

[3 kb 
bi22 b baw BAdb} |b [okie lich bkph|/b2blie Bir bel & Ueble [eb 
S8UO [PE ‘Bib ‘BIPID liek DIEAPIN @biiK PS pIDID ‘bPbIh ‘Yh 3] ‘Leib 
I EBID Bib bibSb [blh lb Diab ®P [DIKARIN @bIdIK ‘Lebit DET 
le Pink} PAlIh IMB pbikib- Ribbit 18 ©bibi bik DohK b | OW Bepi  € 

  | iis 
(2 [Blbpic ke bd PAAR) bebiie Ac Iba [Nb Heacha Dl lesb Jobrths 
b RBIRIb+ RR b llobH DARD LO '2 Bl RP| Ad klbiniph pldle Lilie 
flbinibh ald A@ Lbpalh Inddifb bff IeP B SibA Jo> LPRIh IR Bib 
IDID ‘|p ‘I2Ib Uo tr pb [eb Alea DA ‘L>bIIC Ut bDIN} Dipah @ SS6L —-Z 

  

. | (2 Diefebis Bia) ~ (kioliets wy 
Bib Ab P bl) [esha [ek barb} b b2blig le ‘2 DeJLON bbrlh Iptete 
Bib [pb ‘BLIBID ‘Hoib bep|b alr Lin Egle Uf Blo Job be Bled baINIA b GG6L — “L 

~ 2 biln Bee} DIK IPR} ble) Lele fe Lbbihbie [yp 
ZLG6Z wie! Rink} Bajlh b ROI bla bibb [piblieh LL /€SLLL Ob Ibbiip 
IMB Oibb@A ke AhRIN ‘pPlpih bah pibbih PA fb IDAD ARI [Re 

[if Ibir Ibe} DrejpRjK kb bhbk) bd beblic B& Ielphs eieltispire : 
Ibrele UOky Le lpi, ke [plbiD ale (SITOAIOSAI Joyem/puod wv Jo JUSUTYD3e9) 

bPrih ase / {phi Birlale BR bb POGZ lb] KhAlh  Bielitpl 

(blredIo1A baths) 

‘ROb—Pw |oI9} 

97,9 7B Hiky ahi _& [ pin-/002 / 9—-191N(€)0F'b “lee 

Irlitp| (9—hft) paiots 
AlAK bltesiola 

c, 
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48i ANNEXURE R9/7 

Z ONT OF RAJASTHA GOVERNMENT OF 3¥/ 2TMENT 

Na. 3 ADMINISTRATI
VE REFORMS prEPAI 

No. F.6(3 4)AR/Gr.3/201 | 
ORDER 

AS pe, aye x e > e 

b AS per para 1.4 of the State Water Policy. all new schemes 

oe “epar . € . ey 

ante on. micro watershed basis because | ha 

emes implemenied in last few years have failed on hydrolog 

3 +} Dia : ] 

2. In order to have propér planning of schemes basea on MI 

| ; } A x : . 

was to be close co-ordination between Sta 

Water Resources Department, PHED ‘and the Watershed & So 

Departments. For this purpose, the following State Level C 

constituted: 

- CE/Directér General, SWRPD - Convener vw 

oe Commissioner/Director, Watershed or his represen 

Additional Director/Joint Director - Member vw 

ae >. CE, WRD or his.representative not below rank of ACE/SE — Member. we | 

4. CE(R), PHED or his representative not below rank of ACE/SE — 

A. Representative of Secretary, RD not below tie- rank of Executive Engincer. | 

6. Representative of PCCF. 
7. Dy. Director, Hydrology; WRD _- Member Secretary. 

be: | 

     

   

    

  

   

     

\ 

é impounding: structures already existing 

policy. 

projects on priority basis. - 

4. The Committee would meet at least once ina aioli 

Committee. 

These orders come into force immediatety. 

Water Resources Department will be the Adminisirat lle 

43 
Jaipur, d au.2d . & | 

of water utilization are 

s been observed thal 

y- 

cro 

te Water Resources Planning 

i] Conservatit 

o-ordinution Committee 

tative not be 

3 The committee will serve as a Technical Advisory Committee for: 

(i) Recommendation on new irrigation schemes, WHSs & Watershecl Schemes | 

the micro watershed taking into account total surface water avaliaobility. wat oh CUL 

1p. F 3 g, ongoing works & sanctioned wor 

minimum downstream flows required under Water Policy & the balance wai _ a : a c wanien 

(11) SS of all ongoing Irrigation, Watershed and WHS projects and : 

recommendations on their continuat + fi ‘eine ion or forec re as visaged 1 reclosure as envisaged in 

wey ecesgeis ‘ D> : . . . ° ~ . 

(ii) Prepare a Master Plan for the State in respect of micro watersheds wher f ee rae 1 rshec re surlk 

water. was. available after taking into account the factors in (1) above and t k : to ) above and take 1 

e a -Peal | % 

5. No Project would be considered for sanction without the clearance f : arance from 

——> 

M 

4.8.21 

mest of th | 

watershed bass, ther |) 

Deparfmer | | 

iow rank 

ember. 
_ 

aa 

Ae       
a 

ive Department ger the absve 

By order, 

Y -aosESSe aoe SSu 
= a ee 

Dewuty Secre dees . 
tary £0 Gov
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A % ANNEXURE R9/8 (Colly) ms 49 

Government of Rajasthan 
Water Resourcess Department     

   
    

P Noo CE WR/SEQWY/11153201 L/Rampath Lakes 1962. Dated: 2 €- 96-20} .2. 

ORDER 
+f V+ 

Hon'ble High Court. Rajasthay Jatpor tp SRA RP NS, : 
Stile assucd directions inter-alta dated 29.05.2012 under para 5 as follows: 

“Construction af anicuts should not be pe 
made to assess rainfall in the are 
aueuts and overflow there 
Johar, nala. river ete.” 

rinitted unless a proper survey 1s 
a indicatins 4 ufficieney of water for the 

upon to the catchment area of a dam, pond 

o
e
r
 

« Us connection. Administrative Reforms Department vide 
O2.8.201] has already constituted a Technical Advi 
ecommending new irrig: 

its order dated 

sory Committee for 
uion schemes/examination of al] ongoing schemes, WHS - Watershed schemes based on micro watershed basis & preparation of Master lan for the State in respeet of micro watershed. Chief Engineer, SWRPD has been hace convencr and other related departments as the members. No projects would ccnsidered for sanction without clearance fro 3 

f 
pudetines have also he 

in the committee. 

en framed for construction of anicuts/WHS vide Water ssoiuces Department order dated 29.03.2012. F 
£ 

he above orders will also be applicable in the directions issued by Hon’bie Hi iigh Burl or 29.05.2012. The proposals will be submitted hy the relates! Jepariment 
‘rast te the sdodaics before the ¢ oMMnitee far sech in: pp oval 

% Seoulers Deparunent will be the Administrative Department for the above PuMiliee 

+ This order will come in foree with mmumediate effect, A] * 

ef 

& 

oy y \ ; 
Ke t 
ab “ i (O.P. Saini) 

“ 
Principal Secretary to Govt. 4 
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| Ay i () 

No. CE WR/SECW )/TETS37207 1/Ramearh Lakes | 96.3 Bo Dated: 26-36-20] 2 

Yopy to the following for information and necessary action: 

Pr. Secretary, HE. the Governor of Rajasthan, Jaipur 
Pr. Sceretary, Hon’ ble Chief Minister, Rajasthan, Jaipur 
PS to Hon’ ble Minister, WRD, Rajasthan, Jaipur 
PS to Chief Sceretary, Rajasthan, Jaipur, 
PS to ACS, Forest & Environment 
PS w@ ACS, RD & PRD 

PS tu Pr Secy, WRD C1
 

EE
 

rt
 
oe
 

Ga
 

ty
 
oe
 

8 Pr. Secretary, UDH & LSG 
9. PS to Pr. Secy.. PHED 
10. PS to Sceretary, Rural Development 
TE. Dy! Secretary, WR 

'2 CE, SWRPD, Jaipur 
13. CE, WROD, Jaipur 

at
e CE (R), PHED 

. Commissioner/Director, Watershed & Soil Conservation 
OSD, WRD, Secretariat, Rai, Jaipur 

. Guard File. 
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51“S51 
ATOR) Gaps 

TOT UBT] (Aq 

4 

Eine Baronet / any) wy SCM Mee) p14563,7 0014 “was 198) fet 26- C62 0/2. 

SMa 
MAAN UST ATA, TTR MGM ET we) Arfaer Peer for tea ry yea Hera wn von cep Qe gape Aa) AN fe 29945 

\ 
UN    

  

yee wl AH 
ead yY He Bt Be gi PePTOE Gh vyprepery a} isi iar 

; Sah ogye rasy ea a) 

“Te Water Resources ] Jeparinenyt Of Whe State Ina Mready issn frees allow Const nections of anicuts more than 2 meters heisht. The directions have beer properhy creented by other departments. The order Aevources Department may Se conveved to all the departine 
COMnSU-HCled with height of more than ? Melers other than in exceptional cases but in those cases also it should he with the 

POItES Biooe bes 

roe 

issued by the Wate: 
US so that in further GM MEX INE NOt he 

Worer J Permission of the Resources Department." 

WRT Sema @ wa qr ga 4 uffare ares ARARE waaay /ta Su Ste ee Maka ae 8g Wa warm Pep aT TR Un UR PES ante: WR? way face : ihA a . 

, | PUD USE RVusAs Tel / 9a /auo A 14 12.1904 ? 2 BG 13(g)eraand Wei /a6 /412 afc 14.05. 1999 i 3 Bu yup 353 / Wey Mea fonder / ygrare f4076-77 RAPS 07.08 2002 ‘ 4 win AD up oenid 4 LOW VAR / 655~ 56 IB o4 08.2007 = SAE Mh 3( ERD ueviané Ga / 2010 / 1304—422 festa 22°28 a7.2010 
5 

Bir. tae VTP Lets WISN ALGDISET yr AA Fey fae} apse FS sy : 
Pee Ped Ge EAN i apr ue MOWRY OB Sigh sinter a ae wih oa te SBM ith aia feyaghay BPE AD wel ene pana Br Garepufe a tat HAN Sea acy AE aner /crptpupy wy Cree Saree aa Re ey koma dae Se arf a aio TS Ue era ame PNR apes Cy WEY eae at order VOM E83 S058 Pel 03.08.0141 ER MS ata 

aie WA gah 
Ser BAH 

HY arqala snagaas aay | 
WOM Ae wi Wy ary By 
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Dame Jere (ors, /cverdeean- 11153 / 2011 7m 7 19 R2— 2069 — feuia: 

lam: Asifekwat a quenel vay snarra arlond eq waa ofa a 

| 

| 
| , 
} wR wR wha, ya aye WAY ele, WoL Gry | 
| > Reh wa AEA we derert TA, WOT. TAGE | 

Poh waa, yea uta, waaay | 
Aah whe, afoRer Aer afta, aa van uate fier, erat orrgy 17 

| 5 Prof) afa, afaag ser wa, uni Pay wei are) epat Brana A 
| i> mi wits WNT eyes ye, i & i OU OMP Cpoleeiid SiTYN 

> ROM eA, wy eras aft me Paste wee era Pepra fase, war arage | 
Mot wa, wT wR waa, snaerar Remy, wors GPG | 

o Noth afta snged or on ABer Mare arr, erage | 
SPR RSL aM /atdRad yer aera, se Mesa er, WAAR | i Gd fet weeey waaay 

2 YS orker) after’, forar aRwe V dj Oy: 2 
_— 7A Cs re [ie 

A SPIT, ater ri 

we
 

ae
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HRAay AM shiaat Te GAA BIS TAR 
Email Id:- eejpr.wr@rajasthan.gov.in, eejpr.wr@gmail.com WA 4 0141—-2203696 
  

  

pan:— {O22} feat —11-09 -22 
sa seflert afta 

et GAA Tet 
FRAY | 

faya:— Regarding Compliance of order dated 24.04.2023 in original application 

No. 627/2022 Prakash Yadav V/s State of Hariyana of the Hon'ble 
National Green Tribunal New Delhi. 

VAT aT WAI Ah. / GRAPH / 2023-24 / 1171-1173 fetim 13.07.2023 

Hered 
sad UNifre va @ wars F fded & fo smo grr wel qe ward 

fear @ fargae yaar vd cea Rule Pe yaeRe — 
1. wal adl F wrs oT ve sheitftre srafsre (Industrial waste water) Yd UXT 

aafsr< (Domestic waste water) GT Aral Yd saat vata S water Yaar 
Rajasthan State Pollution Control Board, Jaipur GT WI oles 

uate 990 fete 07.08.2023 Et Tel TE et) wif das wx fotag oT 
Yel & | 

2. Cee ahaa Paes woes weg ar yeqa Rule G arya 
ad ad @ ga wed orate & oda 4 og A sfaman fated 
Ael Oat WaT | 

3. Ud adi Gate A ga avs Hales w oda FH Gaye sarge, Fay, 
fexctel cer wera wae or frat fear sen 81 TaMyR eae sey 
a¥ 2002 4 fiffa eA & waa are feain aH uel ot saw ae Bee 
wa gat aes wa ula asl A geg tor 34 fhe 3 ga fawg ° 
afta san 20 fhe 6 Sd Bg a 
Ud adl Sate F TeaVET fawrs VI Y-ARel, VAGX Yd GIGI GretH 
wa ert wafer wet S aaa faa wears Hy faa VT Yet 
e | 

Raré qanet vd savage oral sg veda 2! \ 

toe 
afters afta 

Vel PAT GIS VAG 
PAH:— fain — 

vfafeft sar shert aftaar oer Va ga wagR wl Yaa! wd sazap 
eral eg wd el sj — 

(ory aTetz) 
arent afraanr 

Viel GAA GIS VAG 

wsmji-40
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we eeseeeeeerer we eee ene ee 

  

  

  

(B) List of Industrial waste/effluent drains flowing in 
water body. 

(iv) ) NIL 

(i) 
(ii) 
(iii) 
eae t eee eeeeee 

  

(C) Any STP or CETP for water treatment. If yes, 
then give details about coverage and functioniality. 

(i) NIL 
(ii) 
  

(D) No. and list of illegal encroachment in submergence 
area. 

(i) Not Related 

(ii) 
(iii) 

  

(i) Not Related 

(it) 
(iii) 
Pere eee eee eee eee) 

(E) No. and list of illegal encroachment in Flow area/drains.     
    

a,
 

~
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ANNEXURE R9/9 5 

im OM Ud yfasi feart, atcrax Pag: GS / Aa / Ay : 

fate, (2023 / | Ue fears :— 07.08.2023 

lawa:— Regarding compliance of order dated 24-04-2023 in original 
application no 627/2022, prakash yadav v/s state of Haryana 

| of the hon’ble national green tribunal, New delhi. 

ANT —aTTey Ua Cl / 2022 /960-962 feAiH 17.07.2023 
Aeled, 

srg fsaarta unite va d wat 4 Aden @ fo ered Ta G 

aera Ga F amrg A aa veer atatea ae forer gem 81 fare Goat ass eI 

ree 
afa afta, aera
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Rebecca Mishra <rebeccamishra10@gmail.com>

Factual Report on behalf of R9 in Prakash Yadav vs State of Haryana & Ors. OA 627/2022
Prachi Mishra <mishraprachiadv@gmail.com> Wed, Sep 20, 2023 at 8:17 PM
To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>
Cc: Rebecca Mishra <rebeccamishra10@gmail.com>, Dipesh Singhal <advdipeshsinghal@gmail.com>

Respected Sir/ Ma'am

The abovementioned matter is listed on 09.11.2023. In the abovementioned matter, PFA Factual Report on behalf of Respondent
No. 9- State of Rajasthan through Chief Secretary, Government of Rajasthan. I am the Counsel on behalf of R9- Chief Secretary,
Government of Rajasthan. Accordingly, the Factual Report may kindly be taken up on record.

Thank You. Regards

 Factual Report on behalf of R9 in OA 627_2022 P...
--
Prachi Mishra,
8, Todarmal Lane,
Bengali Market,
New Delhi-1
Mob: +919818488187
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https://drive.google.com/file/d/1BWIgqKPBq981s_ffXImlqELXUti5oqQH/view?usp=drive_web
https://www.google.com/maps/search/8,+Todarmal+Lane,+Bengali+Market,+New+Delhi?entry=gmail&source=g
https://www.google.com/maps/search/8,+Todarmal+Lane,+Bengali+Market,+New+Delhi?entry=gmail&source=g
https://www.google.com/maps/search/8,+Todarmal+Lane,+Bengali+Market,+New+Delhi?entry=gmail&source=g
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